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trocution death

seeks ATR from Bhadrak DM, SP

PNS ®m Baleswar

The National Human
Rights Commission (NHRC)
has sought for Action Taken
Report (ATR) from the district
Collector and the Superinten-
dent of Police of Bhadrak on
an electrocution mishap
which caused death of two
persons and injuries to sev-
eral others in the district on
April 14.

The mishap happened dur-
ing the celebration of the
Maha Vishuba Sankranti in
Hatuari village under Tihidi
block of Bhadrak district. The
NHRC also sought for ATR
from the Chairman, TP
Northern Odisha Distribu-
tion Limited in this regard.

Moved by a petition filed by
lawyer and activist
Radhakanta Tripathy, the
NHRC on April 25 sought for
the ATR within four weeks.

According to sources, a DJ-
equipped Patua Yatra proces-
sion came into contact withan

11 kV high-voltage power line
near the Mangala temple, re-
sulting in the fatal mishap. In
the tragic incident, those killed
were identified as Sarat
Mahalik of Arasa village and
Munna Mallik of Hatuari vil-
lage. Several others including
a woman, a minor girl and
children, sustained injuries.

Petitioner Tripathy re-
quested the NHRC to issue
notice to the Chief Secretary,
Odisha and district Collector,
Bhadrak to take legal action
against the wrong doers and
the errant officials for lack of
supervision of live wires, use
of DJs in the festival and en-
sure ban of DJs in all the func-
tions and processions.

An Al-powered audit be-
sides inquiry by higher officials
is highly required to ensure
justice, the petitioner said and
also requested the Commis-
sion to ensure compensation to
the family members of the de-
ceased and the injured persons
with proper medical care.
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Maharashtra government to provide compensation to families of inmates who die
in jail

The Maharashtra government announces compensation for families of prisoners who die
in custody under specific circumstances, following NHRC guidelines.

https://www.indiatvnews.com/maharashtra/maharashtra-government-to-provide-
compensation-to-families-of-inmates-who-die-in-jail-2025-04-28-987748

Reported By: Saket Rai Edited By: Saptadeepa Bhattacharjee
Published: April 28, 2025 23:24 IST, Updated: April 28, 2025 23:28 IST
Mumbai:

In a significant move, the Maharashtra government has decided to provide compensation
to the families of prisoners who die in custody. This decision comes after directions from
the National Human Rights Commission (NHRC). A Government Resolution (GR) was
issued by the state government, outlining the conditions under which compensation will
be granted to the families or close relatives of prisoners who pass away in jail under
certain circumstances.

Compensation details

According to the GR, the following categories of deaths will be eligible for compensation:
Death due to accident/injury while performing jail duties: Rs 5 lakh

Death due to negligence of jail medical officers or staff: Rs 5 lakh

Death due to physical torture or beating by jail officers or staff: Rs 5 lakh

Death due to inter-prisoner fights or attacks, where an investigation proves negligence or
laxity on the part of the jail administration: Rs 5 lakh

Death by suicide in jail: Rs 1 lakh

However, the government has also clarified specific situations where compensation will
not be provided:

Death due to old age or illness

Death caused by natural disasters occurring in jail

Accidental death while escaping from jail or during legal custody outside the jail

Death due to any reason while the prisoner is on bail or temporary leave from jail
Death resulting from fasting due to excessive demands or refusal of medical treatment

Reporting and investigation process
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In the event of a prisoner’s death, the jail superintendent will be required to conduct a
preliminary investigation and submit a report. This report should include the post-mortem
report, cause of death, magistrate’s inquiry report, medical records (both before and after
the prisoner’s entry into jail), and other relevant details. This report must be submitted to
the regional head of the jail department.

If, after reviewing the report, the regional head believes that the death qualifies for
compensation, a full investigation will be conducted with the assistance of jail or police
officers and a vigilance team. The investigation will help determine whether compensation
is warranted.

Compensation process

If the investigation confirms that compensation is justified, the regional department head
must obtain a report from the medical board. This report, along with the findings from the
investigation, will be forwarded to the Additional Director General of Police and the
Inspector General of Prisons and Correctional Services, Maharashtra, for further review.
If the proposal is deemed complete and accurate, it will be sent to the state government
for final approval. Once approved, the compensation order will be issued to the family.

This decision is aimed at providing financial support to the families of deceased inmates
under circumstances where the death could have been prevented, ensuring
accountability within the jail system and upholding human rights standards.
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Human Rights Commission begins inquiry into Hubballi police encountering
accused

The accused in a minor girl’'s murder died after being shot at by police when he tried to
escape after assaulting them

https://www.thehindu.com/news/national/karnataka/human-rights-commission-begins-
inquiry-into-hubballi-police-encountering-accused/article69501883.ece

Updated - April 28, 2025 09:23 pm IST - HUBBALLI

The Hindu Bureau

Karnataka State Human Rights Commission headed by chairman T. Sham Bhatt has
begun inquiry into the incident of an encounter in which the accused in a minor girl’s
murder was killed after being shot at by police when he tried to escape after assaulting
them.

On Monday, a team comprising Mr. Bhat, member S.K. Vantigodi and Deputy
Superintendent of Police Sudheer M. Hegde visited the deceased girl’s house and also
the place where the encounter took place.

Speaking to presspersons, Mr. Bhatt said that based on a special report sent by the
Hubballi-Dharwad Police Commissioner on the police shoot-out, they have registered a
case and are looking into the issue of whether there is any human rights violation.

Mr. Bhat clarified that after confirming that there is no case registered in connection with
the encounter by the National Human Rights Commission, they have registered a case
and are inquiring into it.

He further clarified that the inquiry by the SHRC and investigation by the CID will go on
independently and if required, they will seek a report from the CID.

“‘We have a human rights cell headed by an officer of the rank of Additional Director-
General of Police. He has assigned investigation to a Deputy Superintendent of Police
who will investigate the issue of encounter and submit a report to us. After the report, we
will call the police sub-inspector concerned and the personnel involved to give them a
chance to present their version pertaining to the event,” he said.

Mr. Bhatt said that they have just visited the girl’s house and the site of the encounter and
they will get a report from Police Inspector Kiran Kumar who is the complainant in the
encounter case.

“‘We will be calling the sub-inspector of police who shot at the accused to hear her version.
We are told that she has been discharged from hospital but is yet to report to duty. It may
take two months for us to complete the inquiry and submit a report to the State
government,” he said.
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Replying to a query, Mr. Vantigodi clarified that they are inquiring into the case as there
has been a loss of life and the question of right to life. “Everyone has the right to life and
none can snatch away the right to life. In this case, the accused person has lost his life
and that’s why a case has been registered and we are inquiring into whether his right to
life was taken away,” he said.

He clarified that they are not drawing any inferences at this juncture as they have just
begun inquiring into the case and will take further steps based on the report to be
submitted by the Deputy Superintendent of Police of the human rights cell.

To a query on whether SHRC will inquire into the murder of the minor girl, Mr. Bhat
clarified that the issue of inquiring into it will only arise when the police fail to file a case
and investigate it. However, in this case, the police have done their duty and their (SHRC)
role is only to look into the issue of encounter.
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Hubballi encounter case report to be submitted in three months: Human rights
commission

https://timesofindia.indiatimes.com/city/hubballi/hubballi-encounter-case-report-to-be-
submitted-in-three-months-human-rights-commission/articleshow/120704080.cms

TNN | Apr 28, 2025, 10.34 PM IST

Hubballi: The Karnataka State Human Rights Commission will submit its report on the
encounter case in two to three months, said chairman T Sham Bhatt.

Speaking to reporters after visiting the site of the recent encounter and the family of the
deceased girl, Bhatt said that a complaint was filed with the commission. "The
commission's police division was instructed to investigate and submit a report. In this
context, an initial collection of information from the site and related individuals was
conducted today. The investigation will be carried out according to rules, and a report with
appropriate recommendations will be submitted to the govt within the next two to three
months," he stated.

He further said, "The CID investigation has already started, and they will submit their
report to the court. Considering human rights and the right to life, our investigation report
will be submitted to the govt."

He obtained details of the entire incident from the woman PSI involved in the encounter
and the complainant Ashoknagar PI. He also gathered information about the incident from
the deceased girl's parents.

Commission members SK Vantagodi, the chairman's personal secretary Arun Pujar, and
the commission's police investigation division DSP Sudhir Hegde, DCPs Maninga
Nandgavi and Ravish CR, and others were present on the occasion.
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Union Minister Somanna orders no removal of sacred threads, mangalsutras
during Railways Exams

https://www.mangaloretoday.com/main/Union-Minister-Somanna-orders-no-removal-of-
sacred-threads-Mangalsutras-during-Railways-Exams.html

Mangalore Today News Network

Bengaluru, April 28, 2025: Union Minister of State for Railways and Jal Shakti, V.
Somanna, has directed railway authorities not to enforce the removal of sacred threads
(janivara) and mangalsutras from candidates appearing for the Indian Railways Nursing
Superintendent recruitment exam.

His intervention followed widespread outrage over a Railway Department circular, cited
in admit cards, that prohibited religious symbols like sacred threads and mangalsutras
inside examination centres. The directive drew strong criticism from Hindu
organisations.

Mangaluru MP Capt. Brijesh Chowta flagged the issue with the Railway Department and
personally discussed it with Minister Somanna. Announcing the development on social
media platform X, Capt. Chowta said, "Happy to inform that after we brought the matter
to his attention, Union Minister of State V. Somanna has intervened and instructed
authorities not to demand the removal of religious symbols like mangalsutra and janivara
from candidates.”

Deputy Chief Minister D. K. Shivakumar also condemned the original order, accusing the
BJP of double standards. Speaking to reporters outside his Bengaluru residence, he said,
"Forcing candidates to remove religious symbols during examinations is wrong. The order
should be withdrawn."

He added that while checks to prevent malpractice are necessary, forcibly removing
sacred items such as earrings, nose rings, sacred threads, or vermillion marks is
unacceptable. He acknowledged concerns over the misuse of small electronic devices
but stressed that religious sentiments must be respected.

The Railways’ banned items list originally included mobile phones, calculators, Bluetooth
devices, health bands, belts, bracelets, handbags, and religious items such as
mangalsutras and sacred threads.

This controversy follows similar incidents during the recent Karnataka CET exams, where
students were asked to remove sacred threads before entering exam halls in
Shivamogga, Bidar, and Dharwad. In Bidar, a student who refused was denied entry to
the exam.
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The Karnataka government later issued an apology, suspended the responsible principal
and staff, and promised justice for the affected student.

Meanwhile, the Akhila Karnataka Brahmana Mahasangha has filed a PIL in the Karnataka
High Court over the CET incidents, while the BJP has approached the National Human
Rights Commission, alleging discrimination  against Hindu  students.

Leader of the Opposition R. Ashoka also weighed in, criticising the perceived
inconsistency, noting that Hindu students were barred for wearing sacred threads while
Muslim students wearing hijabs were allowed to appear for the exam, further intensifying
the debate.
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Railway exam: Union Minister directs authorities not to remove sacred thread,
Mangalsutra

https://english.gujaratsamachar.com/news/national/railway-exam-union-minister-directs-
authorities-not-to-remove-sacred-thread-mangalsutra

Updated: Apr 28th, 2025

Union Minister of State for Railways and Jal Shakti, V. Somanna, has issued directions
to the authorities not to remove sacred threads and mangalsutras from candidates
appearing for the exam for the nursing superintendent posts organised by the Railway
Recruitment Board.

Earlier, a circular issued by the Department of Railways, mentioned in the candidates'
admission letters, had stated that individuals wearing sacred threads, mangalsutras, and
other religious symbols would not be allowed inside the exam centres. Various Hindu
organisations had expressed outrage over this circular

A mangalsutra is a sacred necklace, usually with black beads and gold, worn by Hindu
married women. It symbolises the marital status.

Mangaluru BJP MP Brajesh Chowta brought the matter to the notice of the Railway
Department and also spoke to the Union Minister about it.

Taking to social media platform X on Monday, MP Brajesh Chowta stated, "Glad to inform
that, after we brought it to his attention, our Union Minister of State V. Somanna has
intervened and instructed authorities not to indulge in any such practices that require
those appearing for the examination for the post of ‘Nursing Superintendent’ of Indian
Railways to remove religious symbols and ornaments like the Mangalsutra and Janivara,
as was said to be required by the letter of admission."

Meanwhile, reacting to the development, Deputy Chief Minister D.K. Shivakumar stated,
"The BJP says one thing and does another. That is their true face. Saying that
mangalsutra and janivara must be removed during the railway examination is not correct.
This order must be withdrawn."

Shivakumar was responding to questions from the media near his residence in Bengaluru
on Monday morning.

When asked about the ban on wearing the janivara and mangalsutra during the railway
exam, he said, "Religious symbols such as earrings, nose rings, mangalsutra, janivara,
sacred thread, and vermillion mark on the forehead are commonly worn. Authorities may
conduct inspections, but it is not right to force their removal. In the past, we have seen
instances where small devices were misused to cheat in exams. People themselves must
express their outrage against this."
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The department had earlier listed religious symbols, ornaments, bangles, and
mangalsutras among the banned items. The list also included electronic gadgets such as
mobile phones, pagers, watches, earphones, Bluetooth-enabled devices, microphones,
health bands, calculators, books, pens, papers, pencils, erasers, pouches, scales, writing
pads, metallic wear, belts, bracelets, and handbags.

The development comes close on the heels of the removal of sacred threads from
students during the Common Entrance Test (CET), a state-level entrance exam
conducted by the Karnataka Examination Authority (KEA) for admissions to various
undergraduate courses, including engineering, medical, and dental programmes, which
has stirred controversy in Karnataka.

Incidents of students not being allowed to exam centres were reported in Shivamogga,
Bidar and Dharwad cities.

The sacred threads were cut before allowing the students to write the exam.

In Bidar, the authorities denied permission to allow a student to write the CET exam after
he refused to take out the sacred thread.

Notably, the Congress-led government in Karnataka has apologised for the issues and
given orders to suspend the Pre-University College Principal and staff.

The government has also said that the student, who was denied permission to appear for
the exam, would be given justice.

The Akhila Karnataka Brahmana Mahasangh filed a Public Interest Litigation (PIL) in the
Karnataka High Court on Saturday, condemning the removal of sacred threads from
students during the Common Entrance Test (CET).

The Karnataka BJP has filed a complaint with the National Human Rights Commission
over the sacred thread row, in which students wearing janviara/janeu were denied entry
to write the CET in the state.

In his complaint, Leader of Opposition in Karnataka Assembly R. Ashoka highlighted that
while Hindu students wearing sacred threads were denied entry, Muslim girls wearing
hijab were allowed to write the examinations.

(This story was taken from a syndicated feed and was only edited for style by Gujarat
Samachar Digital team)
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NHRC gets ‘B’ grade, setback to India!

https://mattersindia.com/2025/04/nhrc-gets-b-grade-setback-to-india/

By: Adv. Vanaja Jasphine | On: April 28, 2025
Adv. Vanaja Jasphine ICM

Madurai, April 28, 2025: The National Human Rights Commission (NHRC) of India is a
statutory body established on October 12, 1993, under the Protection of Human Rights
Act 1993.

Its primary function is to protect and promote human rights and acts as a watchdog for
human rights in India. It has all the powers of a civil court and can investigate human
rights violations either suo moto or based on petitions to uphold the rights relating to life,
liberty, equality, and dignity, as guaranteed by the Constitution and international
covenants.

The Global Alliance of National Human Rights Institutions (GANHRI) which is a global
network of National Human Rights Institutions (NHRIS) plays a crucial role in accrediting
and recognising National Human Rights Commissions (NHRCs) globally, including the
National Human Rights Commission of India (NHRC).

GANHRI, through its Sub-Committee on Accreditation (SCA), assesses, reviews and
accredits the NHRC, India, based on its compliance with the Paris Principles 1992 to
award “A Status to a Fully compliant with the Paris Principles; and “ B” status to a Partially
compliant with the Paris Principles every five years to ensure continued compliance.
GANHRI accreditation provides international recognition and protection to the NHRC. A-
status accreditation allows the NHRC to participate fully in the UN Human Rights Council
and other UN bodies.

The Reality of NHRC India in Accreditation.

India’s National Human Rights Commission (NHRC) was first awarded ‘A’ status in 1999
and reaccredited with the same status in 2006. In 2011, changes to the GANHRI Statute
allowed civil society groups to participate in the accreditation process. That year, AiNNI
and ANNI (NGOs) submitted a report to the Sub-Committee on Accreditation (SCA),
which was followed by NHRC’s response. Based on this, the NHRC was reaccredited
with ‘A’ status for a second time in 2011.

However, the NHRC failed to implement the SCA’s recommendations from 2011. As a
result, in 2016, when it was up for a third review, its accreditation was deferred for one
year, marking the first such deferral in its history. The SCA issued further
recommendations, and in 2017, during NHRC’s 25th anniversary, its accreditation was
reviewed again. The NHRC regained its ‘A’ status, promising to amend the Protection of
Human Rights Act, 1993.
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By 2019, the NHRC had several opportunities to implement the SCA’s recommendations
from 2011, 2016, and 2017—>but no substantial action was taken. In June 2024, the SCA
deferred the NHRC’s accreditation for another year and recommended that the NHRC
advocate for amendments to the PHRA to remove the capacity for government to second
police officers to act as investigative staff, remove the capacity for the Government to
make a senior civil servant available for the position of Secretary General, ensure that the
NHRC can independently appoint suitably qualified staff, ensure a pluralistic balance in
its composition and staff, and provide for a formalized, transparent, participatory and open
selection and appointment process. It also recommended that the NHRC takes additional
steps to ensure constructive engagement and cooperation with civil society and HRDs,
and address systemic violations of human rights while ensuring effective follow up with
the State and making its positions publicly available. The SCA noted that most of its past
recommendations remain unaddressed and warned that this ongoing lack of action may
be seen as a sign of unwillingness to comply with the Paris Principles, raising concerns
about its independence and operational effectiveness.

Inadequate efforts to address human rights violations at a systemic level

For Example, Prof. Gokarakonda Naga Saibaba, a 90% disabled academic and human
rights advocate, was subjected to severe violations of his rights during arrest and
imprisonment, prompting repeated appeals to the National Human Rights Commission
(NHRC) by Human Rights Defenders Alert — India (HRDA). However, NHRC’s response
reflected a consistent pattern of inaction and non-intervention. NHRC, continuously
dismissed the urgent appeal sent by the HRDA for inquiry and protection, another one for
independent investigation and intervention after the solitary confinement in an ‘Anda’ cell,
another one in 2016 concerning the denial of bail and inhuman treatment. Despite a
critical report by S. Jalaja, a retired IAS officer and former NHRC special rapporteur,
highlighting Saibaba’s deteriorating health and recommending independent medical
evaluation, the NHRC chose to rely solely on police reports and dismissed the appeal.
Even after Saibaba’s death on October 12, 2024, attributed to inhuman custodial torture,
NHRC rejected an appeal for compensation, continuing its stance of denial and
detachment from the case.

Likewise in Bima Koregaon-16, Since June 2018, 16 Human Rights Defenders have been
jailed under the Unlawful Activities (Prevention) Act, bail was denied repeatedly, despite
facing severe health complications. NHRC has never used its power under section 12 (b)
of the Protection of Human Rights Act, 1993, to intervene before the trail court on behalf
of any of these HRDs.

The incarceration of 84-year-old Jesuit priest Fr. Stan Swamy for nine months despite
immediate concerns raised by human rights defenders following the NIA raids serves as
a chilling reminder of the National Human Rights Commission’s (NHRC) inaction. Despite
public outrage and appeals, the NHRC stood silent, failing to intervene meaningfully.
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Equally alarming is the Andhra Pradesh police encounter of 20 woodcutters, where justice
has remained stagnant since July 3, 2015, due to a stay by the Andhra Pradesh High
Court — a stay the NHRC has been unable to lift even to this day.

These are not isolated instances. In the past, NHRCI had consistently stayed on the
sidelines of major constitutional challenges involving grave human rights concerns —
even in the landmark Manipur case, which shocked the conscience of the nation.

The Consequence: NHRC Downgraded to ‘B’ Status

In light of third-party assessments and its failure to act on the recommendations of the
Sub-Committee on Accreditation (SCA), the NHRC has been downgraded from ‘A’ to ‘B’
status — a significant blow to India’s credibility on the international stage.

Why This Matters to Every Indian

* Global Reputation at Risk: The downgrade undermines India’s image as a democratic
nation committed to upholding human rights, particularly at global forums like the UN
Human Rights Council.

* Loss of International Influence: India may lose its voice and voting power in crucial
global human rights discussions.

* Weakened Accountability: A diminished NHRC may no longer have the strength to
hold state actors, police, or security forces accountable for human rights violations.

+ Silencing the Marginalized: Communities like Dalits, Adivasis, women, and LGBTQ+
individuals, who rely on the NHRC to amplify their voices, may be left unheard.

* Increased Vulnerability of Human Rights Defenders (HRDs): With little institutional
support, HRDs may feel exposed and unsafe when raising issues that challenge state
actions.

* Erosion of Public Trust: When institutions fail to act, citizens lose faith in justice
mechanisms, resulting in civic disengagement.

Restoring Trust and Action.

This is not just about international embarrassment — this is about us. The NHRC belongs
to the people. It was created to be our sentinel — defending rights, ensuring justice, and
promoting accountability.

The downgrade is a reflection of years of institutional neglect and past passive leadership.
But today, with the new leadership of Justice Ramasubramanian, we are presented with
a chance to rebuild. The current Commission has shown openness to engage with civil
society and recommit to its mandate.

We need an NHRC that truly works, truly independent, one that responds, protects, and
uplifts. It's time for all of us — citizens, activists, lawmakers — to come together and
ensure that India’s human rights watchdog is not just symbolic, but truly effective.



THE WIRE, Online, 29.4.2025

Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN
RIGHTS COMMISSION

The Wire

India’s National Human Rights Commission Faces ‘Historic’ Downgrade as UN-
Linked Body Flags Govt Interference

https://m.thewire.in/article/rights/indias-national-human-rights-commission-faces-
historic-downgrade-as-un-linked-body-flags-govt-interference/amp

The Wire Staff
9 hours ago

Concerns were raised that NHRC has not addressed the “shrinking civic space and
increased instances of targeting human rights defenders, journalists and perceived
critics”.

New Delhi: The Geneva-based United Nations-linked Global Alliance of National Human
Rights Institutions’ (GANHRI) sub-committee on accreditation report (SCA) has
recommended downgrading India’s National Human Rights Commission (NHRC) from
category ‘A’ to category ‘B’. This is the first time in its history that NHRC’s status has been
downgraded.

The recommendation, made during the GANHRI’'s 45th session held in March, cited
concerns including the involvement of police officers in investigations that may impact its
impartiality, the capacity for the government to make a senior civil servant the secretary
general, and has recommended that the NHRC is independently able to recruit
candidates for the position.

It has also recommended transparency in the selection process of the members of the
commission including one that reflects pluralism. It has said that the NHRC should
address all human rights violations and expressed concern that the body has not
addressed the “shrinking civic space and increased instances of targeting human rights
defenders, journalists and perceived critics”.

“In view of the information before it, the SCA is concerned that the institution’s
independence and effectiveness has not been sufficiently maintained in line with the
requirements of the Paris Principles,” the report said.

The SCA report also said that the NHRC had been under review since 2023 and had
deferred accreditation to the body for two consecutive years. While the downgrading of
its status has now been recommended, such a recommendation does not take effect for
a period of one year. This means that the NHRC will maintain its ‘A’ status till the 47th
session scheduled for 2026 and provides the body with the opportunity to establish its
conformity with the Paris Principles.

Notably, GANHRI is a body of 120 members, of which 88 countries have ‘A’ status
accreditation — said to be “fully compliant with the Paris Principles” — while 32 have ‘B’
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status” — which are “partially compliant with the Paris Principles”. The Paris
Principles were adopted in 1993 by the UNGA.

The SCA has flagged the involvement of police officers in investigations of human rights
violation cases and said that it “poses a concern about the perceived or real conflict of
interest in having police officers seconded from government engaged in investigations of
human rights violations including those committed by police.”

The SCA also noted that the secondment of police officers to act as investigative staff
may impact on the NHRC ability to conduct impartial investigations as well as the ability
of victims to access human rights justice.

Meanwhile, the NHRC in its presentation to the SCA has said that its concerns were
‘misplaced” and that its conclusion that police officers may not be able to conduct
impartial investigations is “unfounded and unjustified but also far from reality”.

However, the SCA restated its concerns and called on the NHRC to amend its
investigative structure to remove the capacity of government second police officers to act
as investigative staff.

Appointment of secretary general

The SCA had in previous sessions called for the NHRC to advocate for amendments to
remove the capacity for the government to make a senior civil servant
the secretary general, and to empower the NHRC to independently recruit
candidates for the position. The report said that while the SCA acknowledged that the
current secretary general, who was appointed in June 2023, was a retired civil servant
and not a civil servant in post, it reiterated that “a fundamental requirement of the Paris
Principles is that an NHRI is, and is perceived to be, able to operate independent of
government interference.”

“Where an NHRI members are seconded from the public service, and where this includes
those at the highest level in the NHRI, it raises question about its capacity to function fully
independently,” it said.

In December 2024, former Supreme Court judge V. Ramasubramanian was appointed as
the NHRC chairperson. The appointment had been criticised by leader of opposition in
the Lok Sabha, Rahul Gandhi, and Mallikarjun Kharge, the leader of opposition in the
Rajya Sabha, in a joint dissent note, calling the selection process a “predetermined
exercise” that was “fundamentally flawed,”

It added that the committee had “relied on its numerical majority to finalise the names”
and that the balance of “region, caste, community, and religious diversity of the nation”
had been ignored.

Non-addressal of shrinking civic space, targeting human rights defenders, journalists
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The SCA in its report has said that the NHRC should address all human rights violations
and expressed concern that the body has not addressed the “shrinking civic space and
increased instances of targeting human rights defenders, journalists and perceived
critics.”

“The SCA is also concerned that the NHRC has not publicly communicated its positions
on these issues in a way that promotes the credibility of the institution and addresses the
systemic nature of these violations,” the report said.

It also stated that it had considered information from civil society alleging the failure of the
NHRC to provide meaningful follow-up in significant human rights cases and the lack of
use of its intervention powers or visitation to ascertain the condition of human rights
defenders detained under the Unlawful Activities (Prevention Act).

“The third-party information also alleges that the NHRC has not done enough to address
declining press freedom despite several complaints,” it said.

Pluralism and gender representation of staff

The SCA has also noted that the composition of the NHRC membership, with only one
woman, as well as the composition of its staff was not sufficient to meet the pluralism
requirements of the Paris Principles.

Flagging positions lying vacant, the SCA said that as of March 2025, the NHRC was not
fully constituted with two out of the six standing commissioners’ positions being vacant.

Although the NHRC had reported that out of its staff of 339, 93 were women, the SCA
said that the composition of 246 men out of 339 “was not gender representative.” It also
said that it was unclear what was the percentage of women within the NHRC senior
leadership.

The NHRC has till 2026 to provide documentary evidence to establish its conformity with
the Paris Principles, although the AINNI (All India Network of NGOs and Individuals
Working with National and State Human Rights Institutions) has said in a statement that
the decision to downgrade NHRC to ‘B’ status is “historically the first downgrading of the
Indian NHRC since its inception in 1993 and after its 2016, 2023 and 2024 deferrals.”

“‘NHRC has challenged these recommendations under the GANHRI statute. AiINNI hopes
NHRC will upload this report on its website, truly respecting the human rights principles
of transparency and accountability,” it stated.
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Bhopal Gang Rape: 3Tcl SIaR TREM & HIERd 4 SRS gU GoiHl dIfsdl & YR W
HifSd ATaIferT & HI3THT & SIRT 7 # S g3 gfe, uid Rl 3 &t ot 39d
1Y STedT, o AR &1 AFd SR ST A Yo Aified

https://www.thecrimeinfo.com/national-news/madhya-pradesh/fourth-case-registered-in-
bagsevania-police-station-in-gang-rape-case/

Tihide Mithe fEurs Rites

HIOTE | UeRT 1 ST & goi-l ATaTfenT 3R E13Ms el dicrsl H UgA arell Immsii & Iry iy,
U, SAGATHT 3R AV it Warar fadae ffAay & 4iurd (Bhopal Gang Rape)
ER A TP 3R AT S T G g3l g | ufssres aroft 7 81 39 JHRIR & IR HRb
TS §ars | S TR B8 § AR &I ORT AebT ¢ aTel a4 Yferd o TrH- 3T
T g1 IRTIR SR BREM & AaRd ¥ SATGd! HRd gU RIS GoHl difedl RPHar &R
forg T ¥ 1 379 fomars 2 <) wep reenT 7 ot S99 A g &l wa ¢ femn g1 e
1S for 3 317t ST BT HTH B aTd BREM & RIATH [REBRUT Gt B o g | T8 AT
ThRUN Gfer 1 TR G (a1 1 31 SHY Ul SIgRIRIeIG, SMRNbT e gferd 3 &
TR g 1hU U | 3 AT | o TG & U TSl §18 TS ¢ | TSl UcHIshH P A
% IR R gferd SR gRARmnr wr firgy 3 guit Iy &t 81 9 Hudh H1 WR S o &
foTe Iudsy 18T gU| 98T AP AITd SUSR SHRANT A HiuTel Gferd HiAsR 1 39 His # &l
g F HidR § RRUlé U1 31 & 3mew AU B

gartgd ¥ R difsar feeh o fve S ge f Mo

T 3RIYT BREM (Farhan) I &t wical H g1 98 URIEFT (Aishbag) UM &3 fRd Ber
Fd BT (Chhota Chambal Colony) H XgdT 81 394 A3sel diadl (TIT College) H UGS
DI 1 BIaS | I8d 81 2017 F I U HYE| b ST ST Y& B 301 7| Plaro J Uy
31T B & §IC UGN H 98 s g8 aIg-| & od Bl B B @l | Gferd 2 BReH &
HEEd (Mobile) & BRRI® Wi & folg 9T 4TI ITF AR I fSaiie goiHl aifsdr (Video)
IR THUS A Rpar o oW 8| ey 3@ 3 gafadl &1 uar @ 38t § off 39 fauTs ¢
gl ®1 9fe g gafaat arm aircht § < SRl ot W g iR UHR0N &1 UgIs Wel 8H
T PIs SHR 8! BR THhdl ¢ | RS dI1Sdl H BReM ATEIenT ¥ ARUIE $HRd gU STb Y
STad Fd gU foTs ¢ XeT 81 U difedl | e & A1y i gafaat off g1 & srela
3TRIT H §9TT ¢ U8 IS g1 3Rt BRe™ = g8 Ry temsdl sias H Ugd dad &l
SIS &1 R DR 3T 4TI I Ugd AR Bl TRAIC  forn ATl 38 d1G 3ht Halerdl
& ITY GREAR HIA T AT
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AT g | O § 81 T | b U e & &) 9w & 3iex IR HTHS &1 BRI SUas 14|
o aH RTY T AP DI TS HRATS db WA & | 5T A H 319 T HReM, Tifed (Sahil)
3R BREM & AN T ASHI UG (Saad) TRUER far o g1 31 Se-d ¢ fo viara
e = 11 30 B UhRU gof [T AT | TP S1G Uy dRidh 4 39 HHd B ofid DI off @1
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(Indore) T Y& aTelt Ush YIS & 1Y gshH HRd 9o ISP IRR & s fgwdl A RIRE grT
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(Ashoka Garden) H S & (Dance Class) 394 Y& a1 ggi defdbal ¥ Ieiciidba
TGIHR D] ASST 3R Ue T T SR 35 AR B &1 TS TG AT | f3y g1Ra 81 &
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https://www.livehindustan.com/bihar/muzaffarpur/story-human-rights-commission-
seeks-police-response-in-muzaffarpur-student-murder-case-
201745845187294.amp.html

Newswrap %Tg'%?ﬂ:[ HOHPIYR Mon, 28 Apr 2025, 06:29:PM

TR, UHE TaTgaldl| 3fgATgR U1 & AIORYR Higed H Ui 9Id Ugd 3¢ P ST
&1 fSiaT STefiehR AR STeH & HIFd H AP AHATSR SN A Gierd J SfaTel derd fba gl
3TN A 4B & b WifSd et & or@ aab Gairaor fora a1 g1 | gafaeT fGam & o gier &t
3R T 71 HIRATS §s o | A # ifSd vl & SR J AFaTISGR T & auf 2021 H Arferest
SIS Bt 718 | S IR GAaTs 81 X8 ¢ | S9H g 9 SfaTe 9 T B

SITANT & SaTe I 8 TR AR U &1 gfery 3 fre S SifieRT &1 uard Jol B
3 I G 3R BIRaTE B foreh Rl gU Ierd = e R RY § 3mre fpan § fb afe
TS AW & Uay™ € df Gifed g8 &1 gefasl &1 Y BRI ot | 39 Ukdd &1 U
AHATYHR ST BT 4 Holl STE |

SR I BET & Y Higed & qaT GRAR BT Jdb ST I SHIR ST Bl Ul Bl
3R I GRS A Fs IR Y T 3d! RIdrad &1 | afd, g&1 uRaR & gas R gferd
= ¥ ol gl AT | AT feaR 2019 & JMH DI SHTTR H b &F | ST M 30 T GRd
& 1Y TR T G T 3R ST TAd B BT YA 611 39 R BE1 A fRMy fhar sk e
I FpaeR Td W T T3 | BET & R F RIS 6T 39 UGS Td R Ugd T 3R I9H
IRR R IR BT ST FIeht B G R T T & BET Bd W & I IRE o d T3
SP 918 ST 3R ITHT A1t b FUR BET I Bd Y IoIHR U ol SRUdTd o T
3R Ul HREAT T e H RIUT BT g T aRe oI T AT BT St AT & §IH W
TH3ME3R &of g3 A1 G BT A ARCE & UTHH U & & gifded H 991 ab? K] a1d
aaﬁzﬁ%gm?raﬁf IR TR ATeTRie SIRId HR bl ¢ T W TSI 13 F PIc # T
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MP News: XOTYR ® gfera &1 sifad fagrg wr qawl &1 disa, Is® W Iq T@H
LRIEEI]

https://hindi.oneindia.com/news/madhya-pradesh/last-rites-of-a-dalit-in-sheopur-at-mp-
road-was-blocked-by-placing-the-body-on-the-road-1281463.html

By Laxminarayan Malviya| Published: Monday, April 28, 2025, 17:49 [IST]

MP Dalit News: T&] UaRT & QR f5rel & citeial 7T ¥ AHAR &1 AHTdl &I HAR dRA
qTeh U °eHT A OX Sd1dh ! fgeens 3@ faaT| Ue gfad gasb, SFiei ofea, &1 $ifad faers
P T 3 7 Had AT, dfep T B TSH W RAHI TGN 3R IIhpTod ot fRUfT et
HR Al

g e 9 Ryt Irmifoies YeHTa &) Hedl I=Ts B S9TR B! &, Sicd g gard v 33Tl
2 for 71 g & w18 ot S ) T e Sa IR d |7 faoayR THeie s s
3R gfer 9 Hidb W Ugd, b dhaidex Siftd aat 2 WieR faar o grend snft oft e
T e § | ifd soaet §FH 1 PR WRY ], Afes Mia T 919 o7 et a1 g3 8|

Ui o Uge 9 g1ed | 18l i

Tidar 7T & 33 ST SEIEIRT Sied SR H Th W3ae Hu-l § At d3d 31 et 3R
TIYE SHIGIRT 30 URAR &1 JgRT Y

STEIRT Sied Bt Hgt fbdt Jua § o4 Fal At Tid ¥ Fbad: dTge o ot Ag-d 4
Jgdl- ST 9Tl I8 gddh 31U+ URAR & fore Iudiq &t faxur 1| dif uie fa=1 ugd te
TSP gled A IGH! foigit B ot | IRIR A TS W XA DI Tid A DI HIRIT B, dlfch
IRURe Afa-Rarsit & 1 Ige! sifaw faars 81 9d | THaR Y8 HId 10 9 J9 draal
Tiq UgdT| URaR 3R I e § g 3, At I o1 U o7 fh 98 g9 3R /uHH &1
TH 3R 371 Y[ g1 arall ol

MP Dalit News: THRI 9T¢ UR a7 T ST

QISR BRI 1 T, Jd SHIGIRT BT Y i YR b foIu R °1e o SIrd1 & g1 o, a9
g o A THS & S qavll - ATURT SIdTg | SHDT araT AT foh Ig AR °Ie 39! faRTaxt
& fore § SR aferd e &1 g8l 3ifdd TBR & &1 Solold gl &1 T8 bR eI &
RS 3R AT T X8 T | TS UTHIUT, I STed, = §d1T, "gHA Hal [ I8 WS 1g o=
g, fodlt & ug ot 78T Afers 3 78t a1 3= gH ymeran 3R mferat <1

faaTe a1 5¢ T % <@ BT T °Ie T | ST SGHT B 7| IR uReHl 3R
o 3 TG BT MG B T I8P R W 341 3R Tabomd JE R 1| ged a9 iR
faTTe Y, 519 a1 Uefl & o UREH & 8l T8 | $8 TRl = gar f& g& A ugd
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